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( 	BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORC BENCH BANGALORE 

DATED THIS THE 3rd DAY OF FEBRUARY 1987 

Present 	: 	Hon'ble Sri Ch. Ramakrishna Rao - Member (J) 
Honlble Sri L.H.A. Rego - Member (A) 

APPLICATION No. 1538/86 

I 	
Jayanagouda 
Kappagal Road, 
Gandhjna9ar 
Bellary 	 - Applicant 

(Sri Amaresh Angadi, Advocate) 

I Government of India 
by the Union Secretary 
Ministry of Communication, 
New Delhi 	 - Respondents 

Pest Master General 
Karnataka Circle, Bangalors 560001 

The Superintendent of Post Offices, 
Raichur 

Director of Postal Services, 
North Karnataka Region, Dharwad 580001 

4 
Respondents 

(Sri 11.5. Padmarajaiah, Senior C.G.S.C.) 

This application came up for hearing before 

this Tribunal and Hon'ble Sri Ch. Ramakrishna Rao, 

Member (3) to—day made the following 

ORDER 

This application was initially filed as 

S.C. in the court of Civil Judge, Ballary and subsequently 

transferred to this Tribunal. 

2. 	Shri Amaresh Angadi, learned counsel for the 

applicant, submits that his client w4e retired as a 
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Sub Post flaster at Ilunirabad on 28.2.1982; that before 

retirement he sought to avail of Leave Travel Concession 

('LTC') facility and for that purpose applied for 

I 	 leave from 15.2.82 to 25.2.82 but the same was denied 

on the ground that he was snot entitled to avail 

of LTC since he was due to retire on 28.2.82 as 

a result thereof his client is entilcad to be reimbursed 

to the tune of Rs.1230/— being the 1st class train fare 

due to him and members of his family. 

3. 	Sri M.S. Padrriarajaiah, learned counsel for the 

respondents, invites our attention to pare 4 of the 

written statement of objections filed on behalf of the 

respondennts in which it is stated that 'the official 

had applied for grant of casual leave from 15.2.1982 

for a period of 9 days vide his application dated 

2.2.1982 and the aplicant had casual leave of three 

days as on the date of his application at his credit. 

Hence three days casual leave was granted by the 

competent authority. The applicant subsequently 

extended his leave on medical certificate upto 25.2.1982. 

Hence the period of casual leave was creditad as Earned 

leave and it was granted by the competent authority 

granted earned leave from 15.2.1982 to 25.2.1982'. 

Jccording to Sri Padrnarajaiah, the ap.licant could not 

have availed of LTC facility since leave was taken/the 

strength of a medical certificate and unless the journey L4 

actually performed the question of reimbursement would 

not arise. 
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We have considered the rival contentions carefully. 

In our view, LTC facility which government employees 

are entitled to is such that unless the journey is 

p 
	 performed it would not be posible to claim re—imbursement 

of the expenses. In other words, the nature of this 
t 

facility does not admit of any payment by way of 

compensation for not availàng of the same whatever 

the reason be. We, therefore, reject this plea. 

The next plea urged by Sri Angadi is that his 

client was not granted encashment of 20 days earned 

leave to his credit.. Para 7 of the written statement 

of objections .-f' the respondents h€ denied the claim  

of the applicant for earned leave. 

The balance of leave to the credit of the applicant 

is a matter to be evaluated  from the service records of 

$ 
	

the applicant. We, therefore, direct the respondents 

to undertake such verification within one months from 

the date of receipt of this order and pay the applicant 

whatever amount is duo. The applicant is at liberty 

to substantiate his claim for the balance of earned 

leave to his credit by producing documents, if any, 

before the respondents within 15 days from the date of 

receipt of this order and irrespectiie of production of 

14 

	 any documents by the applicant, the respondents shall 

settle the claim within the period set above. 
3 

The claim of the applicant for re—imbursement of 

Rs,55/— being the charges for issuing legal notice to 

the respondents is disallowed. 

In the result the application is disposed of as 

directed above. No order as to costs. 

Member (J) 	Member (A) 


